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REPORT 

I. Introduction 

I, the Chairman of the Committee on Government AssuranceS", 
having been :authorised by the, Committee to presem. tJte,:~port OB 
their behalf, hereby present this Ninth. Report, of the Com,~i~t~e~. 

2. The Committee was 'constitu'ted on the 1st June, ''t9~{ , 

II. Sittings of ~ Co~ittee 
, ;' , 

,- '.' \ :i"" .. 
3. The Committee held two sittinga on)h~ 1st and 30th A¥i'lst, 

1974 and considered the following items:-, 

r 
; 
{ 

(i) Request from Department of Parliamentary Amiirs for 
dropping of an assurance;" . 

(ii) Dropping of assurancesjunciertakingstproMises given by 
Ministers in respect of matters now falling within the 
jurisdiction of the State Legislatures of West Bengal. 
Andhra Pradesh, Uttar:Pradesll and Orissa co~equent on 
the revocation of P~sident's Proclamations issu.ed u~der 
Article 356 of the Constitution in ,.respect of those States; 

(iii) Review of pending assuranc~s .pertaining to Seventh Ses-
sion of Fifth Lok Sabha: . 

(iv) Requests from tbe Department of ParliaMentary Affairs 
seeking exteDlion of time for the implementation of cer-
tain assurances; and 

(v) Position of pendiug assurances pertaining to Fou~th. !8nd 
Fifth Lok Sabha. 

'/ 

4. 'At their sitting held on the 30th Auaust, 1974, the Committee 
considered and adopted their Draft Ninth Repett. 

5. An account of the cortctuliC)l)1 arrived at :by the; 'Committee 
on the above matters is at fo.rth' 'fit tbe MlhUtes of' the abm sit-
tings of the Committee which are apPended to this Report and farm 
part of it. 



Cases where the Committee found it necessary to make certain 
observations or recommendations are as under:-

LII. Bequest from the Department of Parliamentary Aft.irs for 
dropping of an assurance 

6. The Committee have considered the request made by the Gov-
ernment for dropping of an assurance given in reply to Unstarred 
Question No. 980 on the 22nd March, 1972 regarding investigations 
of charges against ex-Ministers of· Punjab by the Inquiry Commis-
sion. 

T. The Committee have examined the reasems advanced by th. 
Government fqr droppinc the allSurance bu~ ar~ unable to agree to 
drop the assurance. The Committee desire that it should be pursu-
ed further . 

... The Committee would like to reiterate in this coanection their 
earlier decision contained in para 14 of the First Report (Fifth Lok 
Sabha) presented to the House on the 12th August, 1971, that in case 
it is likely to take a IODg time to fulftJ the a!lSuranee, whatever in-
formation is readily available with the Government should be laid 
on the Table of the Bouse at the earliest opportunity. The rest of 
the information as and when it becomes available should be laid on 
the Table of the House periodically in piece-meal, say, quarterly, 
half-yearly and so on. Th.e Committee. further desire that, tbe pro-
gre .. so far made in the ~tter .uld be. communicated to them 
early. 
IV. Dropping of assuraDceslun~ei'f.kinplpromises given by Minis-
ters 'in respect of matters DOW fBUillg' 'Within the jurisdiction of the 
State Legislatures of west Bengal, Andhhi Pradesh, Uttar Pradesh 
and. Orissa consequent on the revocation of President's Proclama-
tions issued UDde~ Article 3156 of the ~,~titution in res.,eet of those 

states' . 
9. The Committee have,considered the question of dropping of 

outstanding aSluranceslundertakingslpromilM!s'(<ietails given in An-
nexure-II to Minutes dated 1st August, It74) 'given by the Ministers 
in respect of matters pertaining to the State Governments of West 
Bengal, Andhra Pradesh, Uttar Pradesh and Orissa, which were rais-
ed in Lok Sabha during the period when the Proclamations issued 
by the President under Article 356 of the Constitution in respect of 
the States of West 4.Beilgal,AMhra Pradesh, Uttar Pradesh and 
Orissa were in fon:e.' " . i : • ' 

"j. 10. Th~ Co~mittee not~dthe dEicisi,on of ;the Committ~ on Gov-
, . emment,(Aisur~D:~~8' .(l".8-~).jc:ontaiped h~ para 6 of, t~eir Fifth 
,Be~rt (~o~~ Lok .Saph~. fo~; dro~A>irig, assll~~nces, pertaining to 
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the States of Bihar, Punj.b~ Uttar Pradeah and West Bengsl conse-
quent on the revocation of the President's Proclamations In respect 
~t those States. 

11. '!he CommIttee aJl'8e to the droppiag of the auuraae. in 
nspeet of matten which consequent on tbe revocation of President'. 
"Proclamations In respect of the States of Weet 8eDpIJ Andua Pra-
desh, Uttar Pradesh and Orissa now faU within the jurisdietioa of 
the State Leplatures. 

12. The Committee would, however, IUI,est that nee,es.ary infor-
matioa BIked for ill fulftlmeDt of the .. urancelt, DOW dropped by 
them, Ihould be supplied to the Lelislatures CODeemeet by the res-
pectiye State Govel'lllDeDts In resped of the auuraaees Ifv... iD 
Lok Sabia., under intimation to the Committee. 

V. Review of pending assurances periainln, to Seventh SessiOD of 
Fifth Lok Sabba 

13. In pursuance of the decision of the Committee as contained 
in para 6 of their Seventh Report, Fourth Lok Sabha (presented on 
the 13th December, 1969), Government are required to implement 
the assurances within a period of three months from the date an 
:assurance is given by the Minister concerned on the floor of the Lok 
Sabha. If Government foresaw any genuine difficulties in imple-
menting any assurance within the stipulated period of three months, 
'they have to approach the Committee for extension of the time-
limit. 

14. A l~rge number of assurances pertaining to the Fifth Lok 
Sabha are still lying pending which have become more than 3 
months old. These pending assurances are being reviewed by the 
Committee in convenient batches. 

15. At their sittings held on 1st and 30tq August, 1974, the Com-
mittee reviewed 70 pending assurances pertaining to Seventh Session 
of Fifth Lok Sabha (details given in Annexures to Minutes dated 

, the 1st and ;iOth August. 1974). 

16. During the course of'review, the Committee noted'that 16 
assurances had since been implemented as i~dicated in Annexure 
nI to Minutes dated the 1st August, 1974. ., 

17. The Committee have also noted that Government have sought 
e:denBion "of time in 25 caleS as indicated in Anne2Cures' io Minutes 
dated 1st and 30th August, l1t14. 

18. The obMrw.ti .. s of the COIDDIittee ira· .... peet of e'aeb item 
_ve been iadi~.ted In tile releVant Minutes.. 



• 
19.COllSlderfug file 'riiliOIlS jlv~ceicl by 'Govemmt!nt, the Cotn-

JDitt~e arne to 'Put exterislon of time upto the period indicated 
in each case. Tbe Committee trust tbat Ministries 'cortcemed *ill 
e~~ b:pplementatWo of th.,. assur~el b.r ;the. eden4 .. date as 
.deqded .". the Committee. 

It.' III ali thOlile ea.es .bete- fhe period 01 e:ldenslon 'of ttine; 
sb1ii!li: 'for had already been over, tbe Committee desire that Gov-
emment should implement these assurances expedftlousl)4. ' 

" 21. Witlt I'egard to tile remainiag pending assuranc:es' where no 
e:ttenaiola of time had beeIl 10ught for;', ~wrnmeJit, the CoiftDiit-
tee desire 'to 'reiterate their e8ll'1ter ideelslon ill CODiamttd in pari 14-
of theiI- FintBeportpreseated te theaoulle on 12th August, 'lt71 
as mentioned in para 80f tltis .port. The Committee further 4esire-
tbat in all such cases, the reasons for delay and the latest position 
With regard to their inlplementation should be communicated to 
them. 

VI. Bequests from the Department of, Parliamentary ABairs 
seekinl exteasion of time for the implementation of certain 

asSW:aDces 

22. The Committee have considered requests from the Depart-
ment of Parliamentary Affairs for the extension of time-limit for 
the implementation of certain assurances. The observations or re-
commendations of the Committee on these cases are indicated in the 
Minutes of the sitting dated the 30th August, 1974. The Committee-
desire that action thereon should be taken -by the Ministries con-
cerned early. 

23. While considering requests received from Go\,ernment for 
the extension of time in the implementation of assurances which had 
already been ~eviewed by the Committee, the Committee noticed 
that extensions were being sought for in respect of certain assur-
ances which are pending implementation for the past 2 to 4 years. 

24. The Committee need hardly stress thlllt with 'the passage of 
time, the Information ~ught for Is bound to lose its utUity and pur-
pose. Morts of t'he Ministries, therefore, should be directed to-
... rds expedltiOlis 'lmpleme.ntation of the assurances given on the 
ftoor of the House within the prescribed tlme-lhftlt. 

VII. PositioB of pefldiag assuraBCe8 pertaiDiDg to Fourth and FIfth 
Lok Sa'" 

25. A statement (Appendix .. I) shoWiilg the positiOn of assurances 
pertaining to Fourth and FIfth Lok Sabha pending implementatioD 
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by Govenunent as on 27th July. 1974 was considered by the Com-
mittee. 

26. From the data shown in the statement, the Committee note 
that there are 42 pending assurances pertaining to Fourth Lok Sabha 
out of 573 pending assurances selected by the First Committee of 
the Fifth Lok Sabha (1971-72) for being pursued further, and 895 
pending assurances out of a total of 5602 assurances c4Gled out dur-
ing the period from First to Tenth Sessions of Fifth Lok Sabha 
which are still reqUired tn be implemented by Government. 

27. The Committee are unhappy to note such long delays in im-
plementation of assurances given on the ftoor of the House. It is 
diftieult to understaad the reuons for such abnormal delays. The 
Committee would therefore urge upon the Ministries concerned the 
imperative need for taking urgent action to ensure the expeditious 
implementation of all these pendmg assurances without further 
delay. They desire that the det,lled reasons for delay in the case 
of assurances pending implementation for .the past three to five 
years should be communicated to them by each Ministry concerned. 

28. The Committee further desire that whUa layin&, the state-
ments in implementation of usurances in the Lok Sabha which are 
more than three months old, the reasons for delay should invariably 
be indicated in each case in the implementation statements. 

NEW DELHI; 
August 30, 1974. 
Bhadra 8, 1896 (Saka). 

B. K. DASCHOWDHURY. 
Chairman, 

Committee on Government Assurances 



MINUTES 



MINUTES 

1. ~t Si,tting 

The Committee met on Thursday, the 1st A"lu.t, 1974 from 15.00 
to 16.30 hours. 

PRESENT 
Shri B. K. Daschowdhury-Chairman 

MEMBERS 

2. Shri Syed Ahmed Aga 
3. Shri Narendra Singh Bisht 
4. Shri G. C. Dixit 
5-.. Shri B. R. Kavade 
6. Shrimati T. Lakshmikanthamma 
7. Shri H. M. Patel 
8. Shrimati Savitri Shyam 

Sreru!:TARIAT 
Shri K. b~ Chatterjee-Under Secretary 

2. At the outset, the Chairman welcOmed the Members and 
delivered his Inaugural AddI:ess giving a brief account of the origin, 
functions and working of the Committee on Govemment Assurances 
(Inaugural Address-Annexure-I). 

3. Some of the Members suggested that the sittings of the Com-
mitwe should be held during inter-session periods also as the Mem-
bers were comparatively busy during the session period with the 
business of the House. 

The Chairman stated that he would ascertain the position and 
apprise the CommIttee at the.i~ next sitting. 

4. The Committee then proceeded to take up consideration of 
Memor~lDda Nos. 73 to 75. The observationslrecommendations of the 
Committee on these Memoranda are as under:-

Memorandum No. 73 
Requut from the Department of parliamentary. Affair, fOr dropping 

of an assurance. 

5. The Committee considered Memorandum No. 73 containing a 
request from the Department of ,Parliamentary Mairs for dropping 

9 
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of an assurance given in reply to Unstarred Question No. 980 on the 
22nd March, 1972 regarding invelltiaation of charges against ex-
Ministers of Punjab by the Inquiry Commission. 

After examining the reasons advanced by the Government, the 
Committee did not agree to drop the &'I8UranCe and desired that it 
should be pursued "further. 

The Committee reiterated its earlier decision contained in para 
14 of the First Report (Fifth Lok Sabha) presented to the Kouse on 
the 12th August, 1971 that in case it was likely to take a long time 
to fulfil the assurance, whatever information was readily available 
with the Government should be laid on the Table of the House at 
the earliest opportunity. The rest of the information as and when 
it became available should be laid on the Table of the HOUR periodi-
cally in piece-meal say, quarterly, half-yearly and 'Iio on. ,The Com-
mittee desired that the progress 80 far made in the matter should 
be communicated to them. 

Memorandum No. 74 
Dropping of assuranceslunderta.kingslpromisa given 'by Ministers 

in respect of matters now falling within the jurisdiction of the 
SUite Legislatures of Welt Beng4l, Andhra pradesh, Utt4r Pra
desh and OrisS4 CDn8lequent on the revocation of President's 
Proc14mationB issued under Article 356 of tke Constitution in 
respect of those States. 

6. The Committee then took up for consideration the question of 
dropping of outstanding assurances !undertakings I promises (Annex-
ure-II) given by the Ministers in respect of matters pertaining to 
the State Governments of West Bengal, Andhra PradeSh, Uttar' Pra-
desh and Orissa, which were raised in Lok Sabha durjng I the period 
when the Proclamations issued by the President under Article 356 
of the Constitution in respect of the States of West Bengal, Andhra 
Pradesh, Uttar Pradesh and Otissa were in foree. . ' 

The Committee noted the decision of the Committee on Govern-
ment Assurances (1963-69) contained in para 6 of their Fifth Report 
(Fourth Lok Sabha) for dropping aasurances pertaining to the States 
of Bihar, Punjab, Uttar Pradesh and West Beq,gal consequent on 
the revocation of the President's Proclamations in respect of' those 
States. They agreed to drop the assurances in respect of matters 
which consequent on the revocation of President's Procla-
mations in respect of the States Of West Bengal, ADahra "Pradesh, 
Uttar Pradesh and Orissa now fell within the jurisdiction of the 
State Legislatures. 
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The Committee however suggested that necessary information 

asked for in fulfilment of the assurances now dropped by them 
should be supplied to the Legillatw:. concerned by the respective 
State Governments for the assurances given in Lok Sabha. 

".1 '. 
MeIIloraadum .No. 71.·· 

Review of pending assu.ranCes pettaini1ljg to Seventh Session of 
Fifth Lok Sabha 

7. The Committee considered Memorandum No. 75 containing 47 
pending assurances pertaining to Seventh Seuion of Fifth Lok Babha 
(details given in Annexure-III). 

The Committee noted that out of 47 pending. assurances, 16 as-
surances at 81. Nos. 2, 7, 8, 16, 17, 18, 19, 2", 25, 33, 84, 35, 37, 38, 
39 and 44 (Annexure-III) had lince been impl~ented on the 26th 
July, 1974. 

The Committee also noted that 'Governmet\t had sought exten-
sion of time limit in 15 cases as indicated in Annexure-III. The 
Committee agreed to grant extension of time' sought for by Govern-
ment at S1. Nos. 20, 21, 26, and 40 (Annexure-III) upto the period 
asked for by the Government. In 11 cases, where the period of ex-
tension of time sought for had already been over, the Committee des-
ired to urge upon the Government to implement these assurances 
expeditiously. 

With regard to the remaining 16 assurances, where no extension 
of time had been sought for by Government, the Committee de-sired 
to reiterate its earlier decision as contained in para 14 of First Re-
port of the Committee presented to House on 12th August, 1971 
that in all such cases where the collection of the information was 
likely to take a long time, instead of waiting for the collection of 
the entire information, whatever information was readily available 
should be laid on the Table of the House at the earliest possible op-
portunity. The rest of information as and when it became available 
should be laid on the TabJe of the House periodically in piece-meal 
say, quarterly, half-yearly and so on. The Committee further desired 
to point out that in allauch cases the reasons for delay and the latest 
position with regard to their implemen~ation should be communi-
cated to them. 

8. The Committee then decided to meet on Friday, the 30th 
August, 1974 to consider the remaining items on the Agenda. 

The Committee then ad;ourned. 



ANNEXURE-l 
(vide para 20f Minutes dated 1st August, 1974) 

Inaugural Address delivered on 1st August, 1974 by the Chairman 
(Shri B. K. Daschowdhuf'y) COMmitte.' on Government Assu-
rances, Fifth Lok Saoha (1974-75) at the First Sitting of the' 
Committee ' 

Friends, 

I am Ve1!y happy to welcome you to this first sitting of the Com-
mittee on Government Assurances. 

2. As most of the Members are new to the Committee, I would 
like to give at the outset a brief background of the scope and fune-
tions of the Committee on Government Assurances. 

3. As you are aware, while replying to ·the questions or supple-
mentaries thereon or during discussions on Bills, resolutions, motions, 
etc. MinisteJ;s at times give some assurances or make promises to 
furnish relevant information to the House later on. In order, to 
watch the implementation 01 such assurances on behalf of Lok· Sabha, 
a Committee known as Committee on Government Assurances was 
first constituted by the Speaker on the 1st December, 1953. 

4. Prior to the constitution of this ColIUnittee, it was left to each 
individual Member to keep a watch whether assurances or promises 
given by the Ministers on the floor of the House had been imple-
mented. 

5. The appointment of such a Committee bas helped to keep vigil 
in the matter. 

6. I would now broadly explain the function'S of this Committee 
as contained in Rule 323 of the Rules of Procedure and Conduct of 
Business in Lok Sabha, which are to scrutinise the assurances, pro-
mises, l,lndertakings etc., given by Ministers from time to ~ime on 
the floor of the House and to report on:-

(a) the extent to which such aSBUraDces, promises, under-
takings etc., have been implemented; and 

(b) where implemented whether such implementation has 
taken place within the minimum time necessary for the 
purpose. 

12 
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7. The Committee of the First Lok Sabha in May, 1954 laid down 
a Standard List of expressions of forms which should be treated as 
constituting assurances, undertakings etc., given by Ministers on th, 
floor of the Houae. These are appended to the Brochure entitled 
4Committee on Government Assurances, Functions and Procedure' 
a copy of which has already been circulated to all the Members of 
the Committee. Besides laying down the standard forms, the Com-
mittee had also with the approval of the Speaker, made detailed 
Rules of Procedure for their internal working,' which have also been 
circulated to the Members of the Committee. 

8. The Committee has laid down the time-limit of three months 
for the implementation at assurances. If Government foresee any 
difficulties in implementing any assurance within the stipulated 
period of three months, they have to approach the Committee for 
-extension of the time-limit. 

9. On behalf of the various Ministries or Departments of the 
-Government of India, the Minister of Parliamentary Mairs lays on 
the Table of Lok Sabha from time to time statementls showing 
action taken by the Government in implementation of assurances. 
These statements are examined by the Lok Sabha Secretariat in 
terms of Rule 323 of the Rules of Procedure. Such of the assurances 
as do not appear to haVe been implemented are placed before the 
Committee for further directions. 

10. Here are some figures, which would give an indication of the 
work to be handled by the Committee:-

(i) Out of a total of 573 pending assurances pertaining to 
Fourth Lok Sabha which were selected by the First Com-
mittee 1971-72 of Fifth Lok Sabha for being pursued 
further, 520 assurances have since been implemented 
as on 10-5-1974 (when the last batch of statements of im-
mented assurances was laid on the Table) leaving a 
balance of 53 assurances still to be implemented. 11 more 
assurances have also been impemented on the 26th July, 
1974 leaving a balance of 42 assurances. 

(if) During the First to Tenth Sessions of the Fifth Lok Sabha 
(March, 1971 to May, 1974) in all 5592 assurances were 
culled out. Out of these,4238 assurances have since been 
implemented leaving a balance of 1354 pending assurances 
whose implementation will be pursued by the Committee. 
I am told some more assurances have also been imple-
mented on 26th July, 1974. 
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11. Before I conclude, I would urge all of you to.. take an active 

interest in the working of this Committee. We shall continue tCl' 
maintain the happy and well-established tradition of working in a 
non-partisan spirit in the Committee and arriving at unanimous de-
cisions as far as possible, on issues coming up before the Committee.. 

~2. We shan IlOW proceed with the business on the Agenda. 



ANNEXURE 11 

(Viti. para 6 of Minutes dated let Augult, 1914) 

SMMINnt slu1rlJini 1M NPIiu oj Minist"s on subjects "or.c /al1ittg flIitlrilt 'M jridictUn. 
D/ Lqill4trm Statu 0/ Wut B""Gl. AruIhr" Praduh, Uttar Prflll4sh emd 0riatJ. 
-~- .. ----

SI. Date and 
No. Reference 

J 2 

Text of the 
Question/Debate 

3 

WEST BENGAL 

(Ministry of Home A1fain) 

Remarb 

4 5 

J 17SQ. No. 512 the Dumber of repons 
dated the 17th 8Ubmitted since the 29th 
November, 1971 June, 1911 by the Civil 

Information i. beiDa Since imple-
obtained from the mented OD 

by Shri Jyotir- Officials on combina 
moy Bosu. operations in West Betlpl 

State Govemment. 86-1-1" ... 

2 USQ. No. 4399 
dated the 27th 
August, 1973 
by Shri K. 
Suryanarayana. 

ANDHRA PRADESH 

(Ministry of Education and Social Welfare) 

(a) the number of Educa-
tionallnstitutions with 
names and places be-
ing managed by 'Sri 
Chinta1aJlati Baipra;h 
Dharma Samstha' China-
nanidra KoIanu, West 
Godavari District, An-
dhra Pradesh; and 

(b) the amounts of IftIlbi 
given to the said Sama8-
tha as teaching, libraries, 
laboratories and hostel 
,rants and other loans 
durinl the last three yean 
by the State Govemment 
of Andhra PradeIh and 
the Government of India 

(a) Information ia 
being collected from 
the State Govern-
ment of the Educa-
tional Institution 
under their Samstha 
if any, rec:osniaed 
by them. 

(b) A atatement abo-
wing grants given 
by the Government 
of India to lome of 
the inatitudODI 1Da-
nqed by Sri ChID-
g:::. SS=a 
was anacbed. In-
formation about 
IftDbI paid by the 
Government of An-
dhra Pradesh is be-
ing collected from 
the State Govem-
ment. 

(Ministry of Home A1fairI) 

3 m:Q. NO.l,,6 (a) whether theiaquiry Ca), (b)&: (c). It W8I 
d.ate d the lit into the Police firiDa in iDter alia ltated 
J \"1 Ult, 1973 by Adoni, Tenali and Cud- that MtaUterial re-

15 
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------ ------------------------------------------------.-------------------------------

1 a 3 

SI ari P. VeDka- dapah Inc! other places 
talubbaiah. in ADc1hra Pradesh bas 

been comp1ctcc1 ; 

(b) if 10, the fiDc1iop 
thereof; aDd 

(c) tlle action taken in the 
matter. 

4 

ports in rcepect of 
the remainiDir inci-
dents including 
that It Adcmi Ire 
lwaited. 

(Mini~t:r)' of A&riculture) 

" USQ. No. 1008 (I) whether GOVcramcD.t 
dItecI Ibe 19th are lware tut the DiI-
November 1973 trict Co-operatWe Mac-
by Sbri K.' Sur- ketiq Societlea are in-
,lIW'IyaDL CUrrilll heavy lois dur-

ing the lilt three yCll'l 
COQtiJ;uaously in ADdhrI 
PndC*b,; 

(a) to (c). The in-
formation is beiDa 
collectcc1 from the 
Government or AlJ-
dhra Pradeeh and 
Would be placed on 
tbe ':fe1c' of the 
Sabba II loon u it 
is reccivccl from 
the ,Stale Govern-
meAt. 

-s l1SQ. No. 4339 
dated the 27th 
August, 19" 
byShri FWi' 
SIaab. 

Cb) Iflo, the extent oflos-
les and the useta lAd 
liabilities of these c0-
operative aaarbtilli 80-
cletiee 'durlq 1970-71, 
197t-72, 1972-73 June 
eM; Ind 

Cc) the reasons for the 
~es If any, Ind Ilso 
mcuurce taken by the 
GoVemm.cnt of ADdhrI 
Pradesh to put them on 
correct lines. 

UTTAR PRADBSH 

(Miniltry of Asriculture) 

(I) whether the Super- (a) to Cd). The in-
vilon In the Co-opera- form8doD I, bcinl 
tive So~ vm.., coJIcctiId and will 
Ukhlanl ander the claar. be laid on the Table =IockDM"::: oftlle:Hoaee. 
Dimict, Meerut (U.P.) 
hllft DOt been transferred 
fnxn thelbove station 
&om Jut 10 yCll'l or 80 
in .pice of complaints 
&em the public and If 80, 
the realODS therefor; 

(b) whether the transfer 
orders oftbc laid Super-
viaon were iSlued thrice 
or 10 IIIlCl were DOt im-
plenaeated and later on 
cuc*lled at tbe level 
at Auistant ~trar 
(Cooperative S~es) 
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6 USQ. No. IS7 
dated the 23rd 
July, 1973 by 
Shri Chandulal 
Chandrakar and 
Shri Shiv 
Kumar Shastri. 

7 USQ. No. 8682 
dated the 30th 
April, 1973 by 
Shri K. Pra-
dhani 

17 

3 

Meerut (V.P.) and if 50, 
the realODl therefor; 

(c) whether there is any 
uniform policy of the 
V. P. State Government 
for transferrinl such 
officers from one station 
to another; if so, the 
perodicity of such trans-
fers; and 

(d) whether the V. P. Go-
vernment has received 
written eomplUnt8 in 
this rqard and if 50, 
the action taken on that. 

4 

(Ministry of Education and Social Welfare) 
(a) whether several Blocks (a) to (c). The re-

of the Lucknow Vniver- quired information 
sity were damaged by is being collected 
violent students in the from the Govern-
past; ment of Unar Pra-

(b) if BO, the facts thereof 
and whether Govern-
ment have ascertained 
thfO causes leading to 
such violence; and 

(c) the number of persons 
apinst whom action has 
been taken in this regard 
indicating the type of 
action taken against them. 

desh and will be laid 
on the Table of the 
Sabha in due course. 

ORISSA 

(Ministry of Agriculture) 

(a) how many cultivators 
having rained land in 
every 100 cultivators in 
Orissa, use fertilizers; 

(b) the increase in output 
where they use it; and 

(c) what steps are being 
taken to improve the use 
of fertilizen in these 
backward areas on un-
irripted land. 

(a) to (c). The in-
formation baa been 
a.ked for from the 
Orissa GovenuDent 
and will be pJaeed on 
the table of the Sabha a. loon as it i. re-
ceived. 

(Ministry of Home Aft'ain) 

8 USQ. No. S48S (a) whether government (a) to (c). Inform8don 
dated the 19th of Orissa hal issued any is beinI coUec:ted 
December, 1973 order for the withdrawal and wiD be laid on 
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by Shri D. K. 
PIIlda. 

18 

3 

oC cases against persona 
in connection with Govt. 
Fallow Land Occupa-
tion Movement in 
Orissa; 

(b) if 80, the number of 
cases withdrawn; mel 

(c) whether Government 
have ordered Cor with-
drawal or some cues 
apinat ex-Minister 
Brajamohan MohaDty In 
1972 and il80. whether 
the lame principle il 
sought to be applied to 
the land occupation 
cues. 

4 

the table oC the 
Houac. 

5 



ANNEXURE-III 

Aa on 13th May, 1974.) 

(Vids para 7 of Minutes dated 1st August, 1974) 

P",a;", cwurancu pwtaining to SlWmh Sasion, 1973 0/ Pillh LoIt Sabha 

SI. Date and 
No. Reference 

I 

,I SQ. No. 728 
dt. 16-4-1973 
Supplementary 
by Sbri Dinesh 
Joarder 

~ USQ. No. 1363 
dt. 28-2-1973 
by Sbri Jyotir-
may Boau 

Text of the 
Question/Debate 

3 

Assurance given 

4 

(Ministry of Health and Family PIanniIJa) 

Hon. Member desired to 
know information about 
the percentage of T. B. 
patients among the tribal 
,people particularly in 
the Santha1 Pargana 
area and in the MaIda 
and West Dinajpur dis-
tricts of West Benpl 
and whether th~ are 
going to set up TB cen-
tres for giving treatment 
to the TB patients. parti-
cularly _ the Santhals. 
Mundels and Korahs. 

The MlDilter alliin'-
Q]iQ stated. "We 
aball col1ect from 
the State Govern-
ment. the required 
information and 
place it here". 

(Ministry of Home Affairs) 

(8) the Dumber of cases of 
atrocities on the Hari-
jana reported to the 
CosnnUsa1oner Cor Sche-
duled Castes and Sche-
duled Tribes from each 
State during the Ialt 
three Jears, year-wile; 
and 

(b) nature oC the major (b) In the Annezure-
incidents (invol~ II fumithed in reply 
atrocities on the Had- to the part (b) or the 
jana) brought to the main question. the 
Dorice of Home Mlniltry Ministry irJUr-QIiQ 
during the above period. stated : 

19 

Kera1a : Details abo-
0Ift the oateome or the proaecudon 
are awalted from 
the State Govenl-
man. 

Since imple-
mc:ntod on 

,26-7-I974.J 

I 
I 
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1 2 

3 tlQltafred QUI-
. Don No. 1309 

dt. z8-2-J9f3 
:..~ by Shri M. K. 

KriaJaDaa 

4 Untuned Ques-
tion No. 2283 
dt. 7-3-73 by 
ShriC.K. 
Chandrappan 

S UnstaTed Ques-
donNa. 3244 
cit. 14·3-73 by 
Shri R. P. 
Ulqanunbi 

6 Unstarred Qua-
don No. SQS;7 
dated 4-4-U br Shri S •.• 
Siddayya 

7 USQ. No. 'G015 
dlted 4-4-73 
by 8hri Pbool 
Chand Verma 

3 

(a) thetottl amount of 
money and other valu-
able materials received f: ~. . . _ Nil) :"0fCIID. QDIIIlI:r1e8. 
by the various ChriItian 
Missionaries in Indil 
durio, the last two years ; 
and 

(b) me names of the donor 
orpakations Ind the 
recipient chun:hes in 
the country. 

(I) whether Government 
hfte ta'll:en any deciUon 
on tire question aC consi-
dering the Telenpna 
Uprising l,aiftIt the 
Nizam and Razakars, 
as pm of the freedOJn 
strugle and to ~de 
pension to the pardd-
pants in it 18 freedom 
fighters j and 

(b) if not, the reasons 
thereof. 

The number of Hari~ 
jans Ind Scheduled 
Tribes killed in each 
Stlte since July, 1969 •• 

~ number of. atroci-
ties ~ittead on the 
Sc:hcidukd Caa~~ and 
Sch~ "l'm.., l,n 
each Stlte and Union 
Terrim' . since first 
January, 1971 upto 
first February, 1973. 

Ca) ~ number of cases 
lI'lti~. . by Delhi 
AdmlnlstrlUon under 
the Maintmance of 

4 

Guilrat . :-Informa-
tion about the out-
come of cases r~s
teted ·11' lW8Jted 
from the State Go-
vemment. 

(b) . Jaformation .s 
maiDtained by the 
Reserve Bank of In-
dia is beiAg collKted • 

s· 

(a)" (b). The ma- Request re-
tter .Iaunder consi- ceievd from 
derldoD in consul- D.P.A. on 
~ with the 24-5-74 for 
8t1Uc 'Gqyernment extension of ana tll¢ aecision will time upto 
be taies"oa,the Ta\'lle 318t July, 74. 
of the Sbha after It 
has beeR taken. 

Information is beiQ8 
collected and will 
be laid on the Table 
of the Houae. 

Inffll1Daticm is be' 
ca1JecIDI'ud .:ft 
be:laicl _the Table 
of the House. 

(a), (b) & (c). It was 
inlet-alia atated:-

Request 
rcceived 
frGrJl DPA on 
21-5-74 for 
extension of 
time up 
30-6-74. No 
funher ex-
tension 
sought for. 

Since imple-
mented on 
26-7-1974· 
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2 

8 USQ No. 6054 
dated 4-4-73 
by Shri Indra-
jit Gupta 

9 USQ. No. 7396 
dated 18-4-73 
by Shri Narain 
Chand Para.har 

10 USQ. No. 7399 
dated 13-4-13 
by Shri S. K. 
Chandrappan 

3 

Internal Security A~ 
dudng the 'last one and 
half year (IR montbl); 

(b) the names of the 
persons and institutions 
to which these cases 
relate; and 

(c) the number of cases 
out of them withdrawn 
by Government (Ad-
ministration) indica-
ting the circumstances 
thereof. 

<a) whether Government 
have received any re-
presentations reprdilll 
the suspiciou8 activities 
of an organisation c:aIled 
"National Front of 
Indian Trade Unions" 
with its headquarters 
at Calcutta; 

(b) whether there are any 
reportS that the said or-
ganisation is beitig Ii-
beraRy financed (rom 
foreign sources; and 

(cl whether any inves-
tigation has been con-
ducted into the aft'airs 
of the N.F.I.T.U. 

The names of the Belu-
cational and Charitable 
Institutions in the va-
rious States and Union 
Territories of the 
CO\Dltry which pi: fi-
nancial asistance from 
foreign countries and 
the amount of each 
assistance received by 
them during the years 
1970, 1971 and 1972. 

Ca) the total amount itil1 
due from Indian Na-
tional Congress to 
various State Govern-
ments and to the Centre 
for making various 
arrangements for the 
election tour conducted 
by the Prime Minister, 
a Congress leader, in 
1971. for the eleCtion to 
Parliament and in 1972 
for the elec:tion to various 
State Assemblies; and 

(b) the step 10 far taken 
to collect these dues. 

4 

"Detail, reaardiDg 
the na mes of the 
penon • detained 
and i nstitutiOllS to 
wtrich these cues 
related are being 
collect ed and win 
be laid on the Table 
of the House." 

(b) & (c). Facti are 
being ascertained. 

Information is beina 
collected and will 
be laid on the Table 
of the House in due 
course. 

(a) & (b). Information 
is being collected 
and will be laid on 
the Table of the 
House on receipt. 

s 

Since impie-
mcnted OIl 
26-7-1974-
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u USQ. No. 7444 
cIatcd 18-4-13 
by Shri Rama-
mar Shastri 

.'13 USQ. No. 7486 
dated 111-4-73 
by Shri Jyom-
moy Bola. 

~3 . {ISQ. No. 8805 
dt. :a-5-7~ by 
Shri Jyoannoy 
Boea. 

3 

(a) whether the President 
of Chauk Thana SwataD-
tra SeDIDi Sansh 
(Cbauk Thana Freedom 
l1'ilhtera' Associations), 
Patna Town and a 
Member of Parlilment 
have aent him a com-
plaint against the 
~t of pension to a 
Mukhbir' (Informer) 

of Pama Town; 

(b) if 80 the facti therof; 
and 

(c) the action taken by 
Government in this 
reprd. 

Referring to the reply 
~ven to Starred Ques-
tion No. 327 on the 
14-3-1973 regardiDg 
usue of instructions 
by Home Ministry to 
States in regard to the 
guidina rules for de-
tainees under MISA 
and asking for the de-
tafls of the reaulationa 
made by eadi State 
Government relating 
to diet, a-gratia family 
allowance, manner of 
treatment, etc. of the 
detenuca in Jails. 

(a) whether the Indian 
Institute of Tec:lmology 
has in collaboration 
with the University 
of Michigan, U.S.A., 
started a survey of 
"attitude of U.P. villa-
gers towards family g=1' with Ubera1 assistance from 
America; 

(b) if 80, the facti 
thereof; 

(c) whether it has been 
alleaed that this collo-
borative re&e&rI:h pr0-
ject i, J)ejng utiUsecI by 
the C.I.A. to collect 
materials for polltical 
subversion; and 

Cd) if'IO, Government's 
reaction thereto. 

4 

(a) to (c). Informa-
tion is being col-
lected and will be 
laid on, the Table 
of the House. 

It wu inter-alia 
atated, "Copies of 
regulations that 
have been framed 
lie beiDa obtained 
aDd will De laid on 
the Table of the 
House. 

(a) to Cd). Pactl are 
being ascertained. 

Request re-
ceived from 
D.P.A. on 
24-5-74 for 
extension of 
time upto 
30th June 
1974. No 
further exten-
sion IOUgltt 
for. 
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1 3 4 5 

14 USQ. No. 8810 (a) the names of the non- (a) and (b). The in- Partly imple-
dt. 2-5-73 ~ Governmental lIIendes formation is beinl mented on 
~hriS •• in the country working collected and wU1 be =t a;K. for the upgrading of laid on the Table of 
Mallanna economic conditions in the Lok Sabha when Implelnen-

triballlClS; and it becomes avai1able filiOn 
Statement 

(b) the granll-in-aid laid in Lot 
provided to these agen- Sabha. 
des separately duri~ 
the current financi 
year. 

15 USQ. No. 891 I (a) whether Mn. Labh- (a) to (d). The in- Request re-
dt. 2-5-73 by mi Bai ChOllbagaramlD formation ia being ceived from 
Shri S. A. Mu- Pillai a great freedom- collected IDd will be DPACIl 
rupDantham fisJtter died In Bombay laid on the Table of 23-2-74 for 

during the 1st week of the House. eztenIiOD 0 f 
December for want of timeupto 
money and proper 3othA~, 
medical aid ; 1974- 0 

further ex-
(b) if 80, 
thereof; 

the facts rcnaiOQ 
aoughtfor • 

(c) whether the house 
of Mrs. Lakshmi Pillai 
is UDder the custody 
of the Police; and 

(d) whether any claim 
has been made by 
Chanbagaraman Me-
morial Centre ~ 
and by the relations of 
Dr' Pillai to the Com-
mJ8IJoner of Police and 
Government. 

~6 USQ. No. 9721 (a) Whether C.A.S.A. (a) to (c). Pacts are 8iRce imple-
dt. 9-5-73 by (Christian Agency for being uc:ertaincd. t mentedan 
Shri Shiv Nath Social Action, Relief z6-7-1974· 
SiDgh and nev=ent) Works in thaD 

were postponed and DO 
funds can be spent on 
these works other than 
thrOugh the Govern-
ment; 

(b) Whether the acti-
vities of C.A.S.A. are = OD in Sitar, hunlhunoo, BJkmer, 
Jalu1mer and J= Distric:tl of Ra 
in violation of the said 
orderi and 
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17 U9Q.No. 6241 
dt. 5-4-73 by 
Shri R.. P. 
uiaPnunbi 

24 

3 

(c) whethtr a larae num-ber of cOmplaints han 
bCen re«ived in re-
prd to earning of un-
due profit by stlling 
in tht market the wheat, 
Dalia, Cloth, oil, 
powder etc., suppUed 
to those districtS by 
C.A.S.A. in the form 
of allistance and if 10, 
whether any enqury 
hal been concudted in 
this relard and if 
not. the reasoDS 

therefor. , 

4 

(Ministry of Heavy Industry) 

(a) the original time (a) and (b). The 
schedule for commen- requiajte informat-
cement. completion and don il beiDa col-
c:ommiasioning of each lec:ted and will be 
project/plan undertakeJl, laid on the Table 
by each company/Un-' of the HOUle. 
dertaking either fuDy 
or partly Government 
owned under the c:harie 
of the MiniatrY of 
Heavy IndustrY; and 

(b) the oriainal time 
schedule for commen-
cement. c::ome1etion 
and commiI8iOlllnl of 
each separate. unit in 
each such prOj~ or 
plant if such c:onimenc:e-
meat cf'mplethn com-
missioning was scheduled 
to be done unit by unit. 

SiDc:e imple-
mented on 
26-7-1974. 

(MinIstry of Industrial ,Development) 

18 SQ. No. 27 dt. 
21-2-73 Sup-
plementarY by 
Shri K. 
LUkappa 

19 Dt. 7-3-1973 

Complaininl about b1acIt- The MiJiilter said:- Since, ~ple
marketing in cement "I shall c:ertain1y matted on 
by factories owned by look into tbe aDep- 26-7-1974. 
Bidas in the Hoo'b1e tiODa m41de by the 
Member's conatituenc:y Hon'ble Member" 
be desired to blow 
whether the Govern-
ment propose to take 
over such cement fac-
tories which is m the' iD-
terest of our society. 

Half-en-Hour ,~- DuriDg the di8CIIs- Since imple-
lion R.eprding B«ect .Ion the Mi- meIlted on 
of shortage of Power Aister promised to 26-7-74· 
in Industrial produc- qlply·6pres with 
tion. rePrd to the effect 
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of Power shortqe 
on iDduatrfal pro-
duction. 

20. Ullltarred Quea- (a) whether Madhya 
tion No. 8026 Pradesh Government 

(a) IDd (b). The 
information is 
being collected IDd 
will be laid 00 the 
Table of the House. 

dt. 2sth April, approached the Centre 
1913 by Sbri for the eatabliabmeDt 
Rana Bahadur of ChaiD of IDcIlIary 
Singh industries around 

major publictector 
industries located In 
Madhya Pradesh; aod 

Unltarred 
Question No. 
8150 dt. 2-'-13 
by Shri Hira 
LalDoda 

~. UQstarred 
Question No. 
8765 dt. 
2-,-1913 by 
ShriK.M. 
Madhutar 

(b) If 10. the reacdoD 
of Central Govero-
ment thereto; 

Ca) whether Khadl and 
Villqe rnd1l8tirel 
Commission il IOlng 
to declare all the tra-
ding employees as 
rei ular employees of 
the Commislion; and 

(b) if lO,the date 
from which the grades 
and aU other faci-
lities of the laid Com-
million would be 
made avlilable to 
them. 

Ca) and (b). The 
fnformtaion il 
being collected 
and will be laid 

OIl the Table of 
the HOWIe. 

Ca) whether the IIIItho- (a) to (c). The 
ridea are P1'Olleculiq Information is 
aoo workers of the being coUected 
Union of Bihar Rajya IDd will be laid 
Khadl Gramociyol OD the table of the 
Saqh whoJaad gone HOllIe. 
on strite by the end 
of lalt year in lupport 
of their demand,; 

(b) whether atrOcities 
were aUepd to have 
been committed on 
these workers; and 

(c) if 10. the action 
taken 10 far by Go¥crD-
ment in this reprd. 

(a) the total dieblll'lC- (a) to (d). The 
men" made by the iDformatiOQ is 

5 

Request re-
ceived from 
DPAon 
17-1-14 for 
extension of 
time upto 
3utAusuat • 
1974· 

Request re-
ceived from 

DPA 01\ 
28-'-74 for 
extension of 
time uP to 
3 lit A1II"It • 
1914· 

u. , U$Q No.8787 
ck. 2-'-13 by 
Shri In_it 
Gupta 

Khadi . IDd Vil1qe beiJlI col1ected 
lQdlUtriee CommilliWl.ad will be laid 
and the All lDodia 011 the Table of 
Khadi and VDae the Houae. 
Industries . Board 
upto 1971-72; 
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(b) the total expendi-
ture incurred by the 
Commission on the 
audit of this dis-
bUl'lement: 

(c) whether the Khadi 
CommiIsiOQ ja ea-pan_ the ma-
chiDery or c:heck in 
the 1IDaDciaJ aspecta 
of the graDtee/loaIIee 
InstitutiOQ for the 
proper utilisation 
of fUndI; and 

(d) if so, the specific 
proposals of expiIII-
sioD of cbeclWla' 
maclUDery and wllea, 
they III'e likely to be 
implemented. 

4 s 

240 USQ. No. 8795 dt. (a) whether at the (a) aDd (b). The iD-
2-5-73 by Shri Khadi and V~ formado.D il bei.na 

Since ImP1e-, 
mentecl OIl 
26-7-19740 BhoaeDara Jha Industries Board • collected and will 

meetins held in be laid on the Tabe 

25. USQ. No. 8798 dt. 
2-5-1973 by Shri 
S. A. Muruaa-
nantham. 

Delhi on the 19th or the HOUle. 
January, 1973 an 
W\dera~ding wu 
given by die Z'!lPrc-
sentadve of the COm-
mission that ill reB-
pect of Kbadi Com-
mislion'. BhaVlll at 
Bhopal the transfer 
will not be made of 
the Bhavan wihout 
the consent or the 
sta1f membell and 
that in the event of 
.uch a tranSfer the 
interests of the em-
ployees would be 
adequately laC .... 
dedi md 

(b) if so, the preaeQt 
position of the matter. 

(a) whether the Khadi 
Gramod~ Bbawan. 

New DClhi baa been 
makiJli profit .u.ce 
its inception; and 

(b) if 10, IQC\I1DWateci 
profit uptO 197I-72 
and the amOW\t of 

(a) aDd (b). The in- Since im--
formation is' beiD, plemeatecl ()D. 

collected aQd will .7-740 
be laid on the Table 
of the HOllIe. 
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26. USQ' No. 8800 dt. 
2-5-73 by SDtt. 
Bhlrp\ri 
'I1wIkapm 

27. USQ. No. 5736 dt. 
3-4-73 by Shri 
Eo V. Vikhe PatiI 

27 
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capital invested II on 
1st April, 1972. 

(a) whether in or 
about 1961 in the con-
text of grant of re-
c:oanitioD to the Trade 
UDiOQa in the 
Khadi and VilJqe 
Industries Com-
million, Miniaay of 
Law opined to the 
Commiuion throuih 
the ministrY of In-
dustry that the Com-
mislion', employees 
get covered UDder 
the Industrial Di8-
pute Act aDd other 
Such labour laws aDd 
that the Khadi and 
Vi11ase IndU81riee 
Commission is an 
IndustrY attracting 
the relevant labour 
laws applic:able to 
the Industry; and 

(b) if 10, further de-
tails in this reprd. 

(Irrigation and Power) 

4 

(a) 8Qd (b). The in- Request re-
formation is beina ceiwd Ifrom 
col1ec:ted and wf1l DPA on g:.7-14 
be laid 011 the Table eateDIioQ of 
of the House. dme apto 15th. 

September. 
1974· 

Asking. with refexenCC! (a) & (b). 11le re- Pard)' UnpIe-
to the reply given to quilite informa- mented OQ -
UDstarred question dOD i8 beiDa col- 21-12-73 and 
No. 2015 dated the lected from the »-4-74 
6th March, 1973 c:cmc:erned State throuch IDlple' 
reaardiDa delay iD GovCIDmeata. State meQtatiOll 
completion of pro- Electricity Boards Statement 
jectl due to fault of etc.. IIDd will be IIid in 
contractors. placed 011 the Table Lot SabhL 

(a) whether my action 
was taken against 
contractors who were 
hdd respOQSible for 
deJay in the execu-
tion of the projectS 
and if 80. their Dame. 
md the nature of 
action taken apiDn 
each; and 

(b) the Dames of such 
contractors who aut 
additional DlOQey 
UDder escaJatiOD 
clause of agreement 
and the amount paid 
to each IUCh COD-
tractor. 

of the House on ita 
receipt. 
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(Ministry of Llbour & RehlbiUtation) 

21t. USQ. No. 415 (-> the DImes of the (a) (b) & (c). It was 
,IfIn'-aIitI ltated 
Information reaaref-
in, fmning of rules 
by SIIIte Govern-
mentl,and any criti-
dim of these Rules 
I. beln, coUected, 
It will be laid on the 
'rable of the Lok 
Slbba In due course' 

',30. 

de. DDd Feb- Statel whJc:h have enac-
~. 1913 ' by teeS Jaws for pttymeIlt of 
Shri E. V. Vlkhe gdt1Iity to the workers 
Padl on lines of the r.,ment 

of Gratlllty Act, .972, 
enacted by Pwlillment, 
and the date or daes on 
which such &:II II1d 
Rutelll\lde thereunder 
were given eJfect to; 

(b) whether Central G0-
vernment have received 
representations from 
labour IIld other orpni-
.. dons abut the hiade-
quecy of such laws; and 

(c) If 10. the nltare of 
luch complaints. 

USQ. No. 1600 The total nwnber of man- n"e infonnation i. 
dt. 1-3-1913 dayaloltin the ladUltrial being collected. 
by Shri ICrflhDI lector due to tbe power 
Chandrl Halder shortlge in the year 1972 

USQ. No. 252'1 
dt. 8-3-!9?3 
byShri ~ 
!raPId Amtielh 
IIld Shri C. K. 
Chandrappan 

md in the month of Ja-
nuary ~973. 

The total finll expendi- The total final expeQ-
ture fncuired uncler each dltUre {nCllrred un-
heid on Baqaladesh re- der each head on 
Alaeea froiD the dlte of BaQaladesh for re-
thefr arri9ll1 in I!ldIa upto fugees from the date 
tothedeteofftnal' re- of their arrival in 
turD to Bangladeih. India upto the date 

or their final return 
to Ban,ladesh is adD 
under computltiort. 
It will be laid OQ the 
Table of the Sabha 
IS soon II it il ready. 

31. USQ. No. 254 (I) whether employee. of (I) (b) & (c). Requisite 
dt. 8-3-73 by cokiQ, coal-milaes IIld Information is beln, 
Shri P. Vente- coke-overt plantl are collected and will 
tuQbbafah. debarred from cIIImJn, be pieced ort the 

gratuity fromGoverll- table of the Sabha 
meat after cornia. IQtiO il due course. 
for~ of the Cokin.'CoaI 
Nationali .. tion Act. 1972 j 

5 

Partly imple-
mented on 
22-2-74 thro-
uah imple-
mentatioQ 
Statement 
lArd iq Lok 
Sabha. 

Request re-
ceived on 
24-5-74 ex-
tension of 
time upto 311t 
July, 1974. 
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(b) Whether Government 
who have taken over the 
..... lho1lld IlOt take 
over the liabBIties; aI1d 

(c) the position fJis-a-vis 
in nationalised t-aI1ks 
aI1d ge neral iIlsUl'lJ1cc. 

4 

SQ. No. 425 The hon·ble Member sai~: ' 'nIe Minister said:- Request re-
dt 22-3-1973- "I presume that the "I do not have im- ceived from 
Supplementary workmen's Compensation mecliateinformatlOl1 D.P.A. on 
by Shri M. Act is appncable oilly repr·ill, this. I 21-5-74 for 
Katbamuthu. to the fullv meclwlised will collect them aIld exteillion of 

farms. If 10, J would place them on time upto 
like to know from the the Table of the 30th June, 
hon. Mininer how many House. 1974. No. 
farms in our COUIltry further ex-
are . covered by the tension 
'Workmen's Compema- ,oUSht for-
tiOD Act and out of them, 
how many are owned by 
other Individuals. Also, 
may I know the number 
of agricultural workers 
employed in these farms". 

33. USQ. No. 4245 
d t. 22-3-1973 
by Shri Hukam 
,Oand Kachwai 

(a) whether the construc-
tion Department of 
Dandakaranya Project 
has not provided Iillk 
roads, latrins, electricity 

(.) & (b). The in-
formadOll is being 
coUected and will 
be laid on the Table 
of the Sabha. 

Sillce imple. 
mented on 
26-7-19740 
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and water supply to the 
staff quarters in Umerkote, 
Malkan,iri, Paltlwajore 
zones of DandakaranYI 
Project; and. 

(b) if so, how mallY such 
quarters are there zone-
wise aI1d whell the above 
lIDIenitiel will be pr0.-
vided. 

USQ. No. Sl9I (a) whether the sta1f 
dt. 29-3-73 by quarters ill Daqdalwanya 
ShIi Hukam Project have outlived 
Challd Kachwai their normal lives ; 

{b) if so, the reason. Why 
the staff are allowed to 
stay ill those quarters and 
how ~Il rei1ll. charred 
from them for OCCUPyial 
t'haIC quarters after the 
expiry of their normal 
live'; and 

(I), (b).& (c). The 
information is beilll 
collected and will 
be lald <e the Tabl e 
Clithe Sabha.1 

(e) The number of quar-
ter there Bil t the !lumber 
of case,. or penal rent 
amonrthem. 

Sillce imple-
meIlted on 
26-7-1974· 



I 2 

35. USQ. No. 5276 
cIt.29-3-73 by 
Sbri G.C. Dixit 

4 

(a) the total Ilumber of (a). (b) & (c). The 
empfoyees workia,iQ the information is heiDg 
dairy Swadesh Prinq collec:ted BQd will 
Pre •• of Gwalior IIld the· be laid 011 the table 
number of temporary em- of the Sabha in due 
ployees amOllI them. course .. 

(b) the amount of provi;" 
dent fwld iQ respect of 
every employee depolited 
with~emment during 
tile Jast three years; IIld 

(c) the amount .till. due. 

s 

Since imple-
mented on. 
26-7-1974· 

36. USQ. No. 6161 (a~ "'hellier sanctions are (a) to (ii) •. Informs- Request recei-
dt. 5"'4-73 by Shri obtaMed before fillDg don il being collected ved ftom 
R.. P. Yadav of the prosecution from. I:!Y the Provident D.P.A. on' 

me' State: Government Fund Authoritiea 19-6-74 for 
in the Employees and it will be laid on extension cof
Pl'o\'idenl'.P'un..' Organi .. tbe table of' the Time upto 
IIliOn.' Sabha indue course. 318t Jul~, 197.t: .. 

(b) if ao,. the sanctions' 
obtaiDed from' the 
State Government of 
Bib .. by the Regional 
Commissioner, during 
tbe last two years with 
tbe nemel of' the esta-
blishment, period in-· 
volved. the' date of san-
ction obtained and the 
date of filling the: 
prosecuDOI1I ;: 

(c) whetheT' complaints 
and petitions. are not 
filed for months t~· 
ther even after obtain-
.ing the ,action for' 
prosecution from. the' 
State Cio¥emmmt ;. 
aDd 

Cd) if so, the reasODl fOr 
the gluing irrqu)a-
rities. 

37· USQ. No. 6235 (a) the number of dis- (&)' The infOrmatiOn is Since imple-
dt. 5-4-73 by Shri placed persons from beina coUec:ted and malted on 
Cbanc1rika Pruaci erstwhile BUt Pakiltan will be laid on tbe 26-7-74. 

liviDg in Delhi wbo Table of the Sabha 
have 80 far been aIlot- later on. 
ted plots of and in 
E.P.D.P. Colony, near 
Kalka;i. New Delhi. 
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SQ. No. 788 dt. 
19-4-7~ by Shri 
Aial Dlhari 
Vajpayee. 

39. USQ. No. 7580 
dt. 19-4-73 by 
Shri IndIajit 

Gupta. 

31 
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(b) the plot-wise natllea 
and particulan includ-
ing the postal addreIlel 
of the allotteea of such 
lands in the said colony. 

4 

(a) the total value of the (a) It wu in",..alia Since imple-
mediciDea, blankets, stated "Separate mented on 
woollen clothes and figures of expendi- 26-7-74. 
cotton clothes pur- ture incurred on the 
chased by Government purchase of woollen 
for the di~laced per- clothes and cotton 
SODS from Bangladeahj clothes for Bangla-

(b) the dltes, the names 
of the parties and the 
namel of the aaencies 
throuah which these 
items were purchased 
and the ImoUDt of 
handlilll charges paid 
in respect of each of 
these items. 

(a) whether Government 
Ire Iware that thou-
Rands of workers em-
ployed OD tbe Bels 
Project. Talwara, Pun-
jab are deprived of the 
ltatutory bcnefiu of 
/ll'atuity, bona, and 
provident funds ; 

(b) if so, the number of 
such worken ; and 

(c) whether any action 
bas been taken to en-
lure that workers of·a 
Central Project let 
their statutory benefit. 
of sodalaecurity. 

deth refugees are 
not readily avail-
Ible. The requ ired 
information will be 
laid on the Table IS 
loon II it is ready"; 

(b) It was in,.,. alia 
Btated "The in-
formation regardina-
the dltes, the Dames 
of the parties, and 
aaenciea through 
which these items 
were purchased and 
the amount of hand-
ling charges, if 
any, paid in respect 
of each of these ite-
ms, is Dot reldily 
available. The in-
formation is beine 
coUected." 

(a) to (c) The infor-
mation i. being 
collected. It will 
be laid on the 
Table of tbe 5abha 
m due course. 

Since imple-
mented on 
26-7-1974· 
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40 USQ. No. 7612 
dt. 19-4-73 
by Shri Priya 
Ranjan DIs 
Munai. 

41 SQ. No. 863 
dt. z6-4-1973 
supplementary 
by Sbri Rama-
vatar Shastri. 

42 USQ. No. 8294 
dt.26-4-73 by 
Shri Priya 
Ranjan Du 
Munai. 
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3 4 

(a) the nllmber of work- (I) to (c). The 
iDg cl_ people retreD- required in-

Request rece-
ived from the 
Department of 
Parliament ary 

c:bed all over the countIy formation is being 
duriDI the lat three coUectod and wUl 
yean; be lIid on the Table Affairs on 

of the Sabha in due 
(b) the number of fresh coune. 

22-7-1974 
for extension of 
time Qpto 3 II t 
AlII~t, 1974-

employment opPOrtll-
Ditiea created all over 
the countrY during the 
last three years; and 

(c) the names of those 
StateS where retrench-
ment wu on a large scale 
during the laat three 
yean. 

whether Regio"al Provi-
dent Fund Cammis-
sioner or Deputy Regional 
Provident PU!ld Com-
missioner oE Biilar State 
has personally (conduct-
ed the 8\IrV eya of trans-
port aaencies of various 
diltrict of Muzaft"arpllr 
and North Bihar or ooly 
those transport agenees 
u had ba.i reputation 
were coverej as a 
follow up actioD on the 
report of ofticer-incharge 
Muzza1I"arpllr District, 
if the Re,ional Or Deputy 
Reaional Provident Fund 
Commissioner has 
personally condllCtcd 
the lurveY, the detail 
thereof. 

'a) the namber of work-
ins claIa people retren-
ched under Dirla House 
Industries in India from 
the year 1970 to 1972; 

(b) the number of labour 
dilputes that came 
before Central Govern-
ment and all State Gov-
ernmentl from 1970 to 
1972; and 

(c) the number of them 
IOlved or giveD to .bi-
tration by tribunal dur-
tng the above period. 

The Minister said, Request recei-
"We have only the vcd from De-
inCOf!llItion suppli- partment of 
cd by the Chief Parliamentary 

Provident Fund Aftain on 
Commissioner. We IS-6- 74 for 
do not have extension of 
immediately the time upto 

informatio. a to 30th Jllly. 
whether the ofticers 1974. 
had ~()'le to the 
pakes or not. I \II ill 
fi ·d it Ollt and 
.upply the same ... 

(a) to (c). The 
required infor-
mation is being 
coU_eeI and will 
bel aid on the Table 
of the Sabha in 
duecoune. 

Request re-
ceived from 
D.P.A. 00 
11-3-74 for 
extension of 
time upto 
30-4-74. No 
further ex-
tentsion 
lought for. 

• 
:.- .. _-- -------------------------
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43 USQ. No. 9036 
dt. 3-5-73 b~ 
S/Sbri R. N. 
Bumlll IDd 
B-K ullCbow-
GJl1II7. 

44 USQ. No. 9867 
dt. 10-'-73 by 
Shri Giridhar 
Gomango. 

45 USQ. No. 9929 
dt. 10-'-73 by 
Sbri Bhola 
Manlm and 
Sbri Ramavatar 
Shastri. 

3 4 s 

<a) the amoWlt of loan 
offered to the displaced 
penon_ of erstwhile Eut 
Puistan now Banlladesh. 
Statr-wisr; 

(b) the amoWlt of loan 
along with interl:st rrpaid 
by those displaced 
persons, Statr-wise; 

(c) the dirrc tions by a 
Central Government to 
State Government con-
cerned to realise the 
amoWlt of loans due 
from the displaced per-
son8; and 

(d) the amount of loan 
ginn to thOlie displaced 
pntoDs for house build-
ing and other purposes. 

(a) the number of colo-
nies establishrd in the 
triballreas of Ori .. a, 
duriaa the fourth Five 
YearPIan8; 

(b) the number out of 
theBe which are in JOOd 
condition; 

(c) whether some of the 
colonies lack water 
facility and other 
minimum needs; and 

(d) if 80, the steps beinJ 
taken by Govemment JD 
the matter. 

(a) whether several an-
ployces employed ill che 
BPF OrJanisation have 
not been confirmed des-
pite their S to 10 years of 
service; and 

(d) It W81 i",,,. alia Request re-
stated, "IDforma- ceived from 
tion in respect of D. P. A. on 
loaftS Biven for 21-'-74 fOr 
HoUle Building extension of 
and for other pur- time limit 
~ed ~ bet:thDe UPt0 4th July. 
gill ....... 1974. No 
State GovernmeDts fUrther ex-
and will be /aid on tension IIOU8ht 
the Table of the for. 
Sabha in due course." 

(a) to (c). The in- Since imple-
formation is beins mented on 
conected and will 26-7-1974. 
be laid on the table 
of the Sabha. 

(b) lDformatioa as 
on 1-'-.73 is beins 
collected by. Pr0-
vident Fund authori-
ties. It will 
be laid on the Table 
of the Sabha in due 
coune. 
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46 VSQ. No. 9955 
!ft. 10-5-73 by 
Shri D. B. 
Chandra Gowda. 

47 USQ. No. 9981 
dt. 10-5-73 by 
Shri Shi", Ku-
nwShaltri. 
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(b) if 80, the number of 
such employees. 

Ca) the amount of gra-
tuity benefits given by 
the mine owners in the 
Private Sector after the 
closure of coal mines and 
r~enchment;and 

Cb) the steps taken by 
Government to compel 
the mine owners to pay 
sratuity to such en!!lloy-
ed workers. 

Ca) the name and designa-
tion-wise particulars of 
the instructions of the 
~ttyofHomeAffaira 
for promotion of the 
officers belonging to 
Scheduled Classes to the 
posts of Rqrional Ins-
pectors Grade I and 
Grare II in the Bmpl-
oyees Provident Fund 
Organisation; 

(b) the number of such 
iDlpectors belonging 
to Scheduled Classes as 
have been confirmed 1m-
der reservation in con-
finnadon and as have 
been given opportuni-
des of officiating promo-
tion in higher posts in 
compliance with the 
orders of the Miniatty of 
Home Affairs indleating 
the names and particulars 
thereof; and 

(c) the names of the IM-
pecton tbelongina to 
Scheduled Classes who 
have been given beDe6t 
of reservation in lenioft-
ty In compliance with 
the latest orders of the 
Miafstry of Home M-
ail'l indicatiDr the parti-
Gulara thereof 1 

4 

Ca) and (b). Informa-
tion is beina collec-
ted. It wilT be llid 
on the Table of the 
Sabha in due 

course. 

(a), (b) and (c). The 
informadon is being 
collected by the 
Provident Fund Au-
thorities. It will 
be laid on the Table 
of the Sabha in due 
course. 

Request re-
Ceived from 
D.A.P. on 
23-2-74 fo 
extension or 
time upto 3 ISf 
March, 1974t 
No further. 
extension 
lought for. 



MINUTES 

2. Seeond Sitting 
The Committee.met on Fr.iday, the 30th August, 1974 from 15.80 

to 16.30 Hours. 

PRESENT 
Shri B. K. Daschowdhury-Chairman 

MEMBERS 

2. Shri N arendra Singh Bisht 
3. Shri G. C. DlAit 
4. Shri B. R. Kavade 
5. Kumari Kamla Kumari 
6. Shrimati T. Lakshmikanthamma 
'7. Shrimati Savitri Shyam 
8. Shri Virbhadra Singh 

SECRETARIAT 

Shri K. D. Chatterjee-Deputy Secretary. 

Shri S. N. Khanna-Under Secretary. 

"'.'. 
. ; .i 

2. At the outset, the Chairman informed the Committee that he 
!had ascertained the position regarding holding of sittings of the 
-Committee during inter-Session periods. The Chai,rman stated that 
:sittings of the Committee will be held during inter-Session periods 
.a1so as and when considered necessary. 

3. The COmmittee thell took ap for consideration Memoranda Nos. 
'16 to 79. The observationslreeommendations of the Committee on 
lthese Memoranda are as under:-

Memoranda Nos. 16 and 11 

RequeB'ts from the Departm81&t of Parliamen:tG1T Affai". fOr exten.
sion. Of time for the implementation at certczin ClllUraf&Ce.. ! 

4. The Committee considered requests from the Department of 
:Parliamentary Affairs for the extension of time limit for the imple-
mentation of 28 assurances as shown in Annexure-I. 

IS ..--
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After examining the reasons advanced by the Ministries Con-
cerned, the Committee agreed to grant extension of time in respect, 
of certain assurances upto the period shown against them. The 
observations made by the Comm.ittee· b11 all these assurances are 
indicated in Annexure-I. 

M.emorandqm No. 78 

Review Of pending a8surances pertaining to Seventh Session of 
Fifth Lok Sabha. 

5. The Committee considered Memorandum No. 78 containing 
23 pending assurances pertaining to Seventh Session of Fifth Lok 
Sabha (details given in Annexure-II). 

The observations or recommendations made by the Committee 
seriatim on all the 23 pending assurances are as under:-

SI. No.1. The Committee were surprised that though the ex-
tended time upto 31st January. 1974 for implementation of the assur-
ance had been over long time ago, no fUJ:ther extensicm had been 
sought for, nor had the Committee been apprised of the present 
position. 

Sl. No.2. The Committee desired that the assmance should be 
implemented without further delay as the extended time limit upto 
31st July, 1974 was already over. 

Sz. No.3: The Committee were surprised that neither any pro-
gress had been intimated to them in this matter though more than 
a year had elapsed since the assurance was given, nor had any eX-
teIl'Sion of time been sought for. The Committee were of the view 
that tbe information sought for should be readily available with the 
Ministry itself and the assurance should be implemented by the first 
week of the next Session. 

S1. NO.4: The Committee agreed. to the extension of time limit 
upto 30th September, 1974, for implementation of the assurance. 

S1. No.5. The C01l\lDi~e desire4-"t~.,infOfIl1 .. tion already col-
lected should be laid on the Table of the House without delay and' 
the Committee apprised of the ,present, position in the matter. 

SI. No. 6: The'~omzhittee were surprised that the information 
promised o~ .,5t~ ,Dec;.ember, 1972 followed up . by a question· on'3rd 
April, 1973 ha.d-nQt,yet,been furnished~ They w.ere unable to 'under ... 
stand why the ilifoJ;ma~ion which should have been: avaUable with 
the Ministry readily, was not being furnished for such a long time. 
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The assurance should bE: implemented by the first week of next. 
~ssion. 

Sl. NO.7. The assurance should be implemented by the first week 
of the next session and reasons for delay communicated to the Com-
mittee. 

Sl. No.8. The Committee agreed to the extension of time for im-· 
plementation upto 30th September, 1974. 

Sl. NO.9: The Committee were surprised that neither any exten-
sion of time for implementation of the assurance had been sought. 
for, nor had been the Committee apprised of any progress in the 
matter. This should be done without further delay and the assur-
ance implemented by the first week of the next Session. 

Sl. No. 10. The Committee agreed to the extension of time limit 
upto 30th September, 1974 for implementation of the assurance. 

Sl. No. 11. The Committee were unable to find any justification 
for non-implementation of this assurance for such a long time as· 
they were of the view that the information should have been readily 
available with the Ministry itself. They desired that it should be 
implemented without further delay. 

Sl. No. 12; The Committee desired that the rest of the information' 
should be laid on the Table without further delay. 

Sl. No. 13: The Committee desired that the rest of the inform a- . 
tion should be laid on the Table without further delay. 

Sl. No. 14. The Committee desired that rest of the information· 
be laid on the Table without further delay. 

Sz. No. If>. As the date upto which extension had been asked for' 
was already over, the Committee desired the implementation of the-
assurance without further delay. 

SZ. No. 16: The Committee were unable to undersUmd the reasons 
for delay in implementing this assurance as they had neither been 
apprised of the' progress made in its implemefttation, nor had any' 
extension of time been sought for with reasons therefor. 

st. No. 17. The Committee desired to know the reasons for delay 
in implementation of this assurance and steps. which: had been taken 
by the Ministry in its implementation. 

Sl. No. 18. The Committee desired to be appriSed of the reasons 
for delay in this case as also the time by which the alBurance would' 
be implemented. 
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Sz. No. 19; As the extended date upto which the assurance was 
".to be implemented was long over, the Committee desired the imple-
.mentation of the assurance without further delay. 

Sl. No. 20. The Committee desired to be informed of the present 
.position of implementation of the assurance as the extended time 
.for its implementation was already over. 

SZ. No. 2l. The Committee were surprised that they had neither 
been apprised of the reasons for delay in hnplementation of the 

.assurance, nor had they been told of the date by which the aSIJur-

..ance would be implemented. This should be done at an early date. 

Sl. No. 22~ The Committee agreed to the extension of time upto 
.30th September, 1974 for implementation of the assurance. 

81. No. 23. The Committee felt that there could be no justifica-
tion for delay in implementation of this assurance given on the 7th 
May, 1973 as the information must have -been available with the 
Ministry. The Committee had not been informed of the progress 
made in the matter. They would like to know from where the 
Ministry had to collect the information, if not from the Ministry 
itself. This should be implemented without any further delay. 

Memorandum No. 79 

Position of pending assurances pertaining the Foorth and Fifth 
Lok Sabka. 

6. The Committee pe.d the two statements showing the ana-
lysis of pending assurances pertaining to Fourth and Fifth Lok 
Sabha pending implementation by Government as on the 27th July, 
1974. 

The Committee noted that there were 42 pending assurances per-
taining to Fourth Lok Sabha and 8915 pending assurances pertaining 
-to First to Tenth Sessions of Fifth Lok Sabha. 

7. The Committee were unhappy to note such long delays in 
implementation of assurances given on the tloor of the House. The 
Committee decided to urge upon the Ministries concerned the im-
·perative need for taking prompt action for the expeditious imp!e-
-mentation of all these pending assurances without further delay. The 
Committee desired. that the detailed reasons for delay in the case 

.of assurances pending implementation for the past three to five years 

...mould be communicated to them by each Ministry. 
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8. rhe Committee further desired that while laying the state-
;menta"mplementation of assurances in the Lok Sabha which were 
_more than three months old, the reasons for delay should invariably 
be indicated in each case in the implementation statement. 

9. The C'ommittee noted that the Minister of Commerce laid on 
the Table a statement on the 26th August, 1974. giving reasons for 
:non-implementation of the assurance given by the Deputy Minister 
·o()f Commerce in reply to Unstarred Question No. 899 dated the 27th 
.July, 1973 regarding grant of import entitlements to shareholders 
o()f Maruti Limited (Annexure-III). 

10. The Minister of State in the Ministry of Home Affairs also 
laid on the Table a statement on the same day giving reasons for 
-non-implementation of the assurance given by him in reply to Un-
starred Question No. 1431 dated the 1st August, 1973 regarding in-
'quiries against share-holders of Maruti Limited lor economic offences 
(Annexure-IV) . 

11. It was brought to the notice of the Committee that in both 
these' cases requests have been made to them by Government for 
extension of time limit upto the 30th September, 1974 for imple-
mentation of the two assurances. The Committee decided to await 
the implementation by the extended date in both the cases. 

12. The Committee then considered their draft Ninth Report and 
;adopted the same with slight modifications. 

13. The Committee authorised the Chairman, and in his absence, 
'Shri Virbhadra Singh, M.P. to present the Report on Friday, the 
'6th September, 1974. 

14. The Committee decided to sit at 10.30 hours on Tuesday, the 
1.st October and Thursday the 3rd October, 1974. 

The Committee then ad;ourned. 
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AJ em 27th July 1974' 

ANNEXURE rr 
( Vid, para S (,f Minl;.(e~ dt. 30-8-74) 

Pmdi", A ... fl1ICu fJtrraini", to SIf).,.rh Sessie"" 1973 of ~if'h Lok Sabha. 

Sl. Date and 
No. Reference 

Text or the Questionl 
Debate 

3 

Assurance ,iven RemlJ'ks 

4 

(Ministry of Law, Justice & Company AffairI) 

~ USQ No. 7230 
~ _J7th 
AP.rit 1973 by 
~Lalji 

, BbIl and Devi-
i1t4el. Singh 
Glrc:Jla 

2 USQ)lo. 1289 
&iicl the J 7th 
April. 1973 
by Sbri Vaya-
w Ran 

3 Vci!a.i!1' No. J . the 20th 
JI~'1. 1973 
bf 'Art, ~. -...,.. 

(a) the number of appli- (a) to (b). The lleq_ re-
cations made to courll information i, cetved from 
by or on behalf of forei- belna col1ec:ted D.P"". on 
,nert for the purpoae of from the State Go- 30-7-7~ for 
lakin, Indian-Children vernments and extension (If 
OUt of India and then Union Territory time Upto 
adoptin, them durin, Administrations and 31st Janu-
1970-71 and 1971-72; will be laid C)Jl uary. 1974 
and the Table of the No. further 

(b) the nwnber of Indian House when re- extension 
Children who have been ceived. souaht for. 
taken ou t or India under mete applicationl. 

(a) the total nllmber of 
non-Go.ernment Pub-
lic Limited Companies 
attheendof Marc:h,1973 
and their total paid-lIp 
Capital ; and 

(b) the number of com-
panies in which the diff-
erent monopoly hOlll .. 
_d f~.. cOJllborat-
ion havc IlOl .we than 
50 II..- cent m.u. IDd 
their total paid-uP c:api-
tal. 

(b) It was i"",-
alia stated, "The 
informadon Ie-
prdin, the n!Wber 
of companies in 

which the Mono-
poly Houses have 

,ot more than 50% 
ahues, is beinl col-
lected and will be 
llid on the Table of the HoUle. 

(Ministry of Petroleum & ChanicaJa) 

ReferriQJ to the reply Jiven 
to USQ No. 208 dated 
14-11-7Z reprdina fore-ian draa and pharma-
ClCUlical Companies with 

(a) to (c). While 
givin, names of &6 
firma, who hayC 

not divenified their 
articles (non dnIg 

Req.uest 
received fr om 
D.P.A. on 
16-3-74 for 
extension of 

time upto 
31ft July, 

1974. N() 
further ex-
tellsion 10-· 
.t(or. ,:. 



2 

4 USQ. No. I9S 
dated the zoth 
February. 1973 
by SM K. 
Suryanuayina. 

5 SQ. No. 114 
d.ted the 
the 27th Febru-
ary. 1973 by 
by Shri Sat Pal 
Kapoor 

51 

3 

50% foreign equity and 
asking: . 

(a) whether tbe infor-
matiOll asted for therein 
has SInce been collected; 

(b) if 10, Whether it will 
be laid on the Table of 
the House ; and 

(c:) if not. the reuonl for 
the delay and when it 
would be laid on the 
Table. 

the amounts remitted 
.. profits and dividends 
atJ,oad by the foUo~na 
rofeijin companies deal-.na In the manufacture 
of drugs and cosmetics 
during the three years 
endine 1971-1~ (i) Merok 
Sharrp & Dchme Ltd., 
(ii) Gluo, (iii) Pfizer. 

(iv) Hoechst (v) other 
companies having a 
fGreip equity capital 
of 40% and more. 

(a) the Dumber of 
chemical plants which 
are still lying incom-
plete at present both 
in private and public 
sector; 

(b) the time for which 
they are lying incom-
plete and the places 
of their location; and 

(c) the time. by whiCh 
they are likely to be 
completed. 

4 

Items) during the 
last three years. 
it . was Silted. 
"Informatioo in re-
gard to other firms 
with foreign equity 
of so.% and more 
is beina collected 
and will be laid on 
the .Table of the 
House as early as 
pouible. 

The information is 
being collected and 
will be laid oil· 

the Table of cb-e 
House;·' 

(a) to (c). It was 
iJllrr-ali4 stated 

that-
"Information in 
rapect of private 
lector chemica! 
plantl is not 
complete. It is 
beiDi collected. 
There arc chemi-
aaI plants under 
the adminiltrative 
control of other 
Ministries of the 
~ent of 
India. Rcquilitc 
~cuJars of their 6uanb are aIIo 

. . obtained. 
An atatement 
wiD be laid on the 
Table of the House 
later." 

, 
5 

Request re-
QIi¥Cd from 

DPA on loth 
JulY. 1974 
for ex-
ienlion of 
time upto 
30th Sep-
tember. 1974. 

Request re-
CCIVed from 
DPA on 
6-3-74 for 
cxtensiOD of 
time upto 
311t' March, 
1974- No 
farther ell-
tension 
10ught foc. 
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6 USQ No. 5847 
dated the ~rd 
ADril. 1973 b 
S&riR. P.y 
Yadav. 

..8 USQ. No. 7987 
dated the 24th 
April. 1973 by 
Sbri Pbool 
CbmdVerma. 

52 

3 

With reference to Un-
starred Qaeation No. 
3033 dated 5th De-
cember, 1972 reprdiq 
0ftI.c::er of Pertilizer 
Corporation ot India 
found gutl" by Ayer 
COmmi.ian: 

(a) whether the requj-
lite Information has 
since been collected; and 

(b) if 10, the main points 
thereof and it not the 
time by whlch the 
lame would be collec-
ted. 

The nature of import 
licences IJRDted 10 
MIs. Hoechst Phar-
maceuticals Umited 
and Warner Hindus-
tan Limited, during 
each of the last three 
years and the 0UfIr0 
of foreian exchange 
involved. 

(a) the total number of 
c:lrug licences liven in 
Indore (Madhya Pra-
desh) during the lut 
three yean and the 
DImes of the parties 
which were given 
such licences j 

(b) the quantum ofraw 
materia) given apin8t 
the said drug JiCenc:es 
during thia period and 
the quantum of drup 
produced made there-
from; 

(c) whether Govern-
ment are aware that 
some ~CllUS parties 
and persona have been 
iSSUed 1ic:enc:es and 
raw materia) and if 
so, the names thereof 
and the quantum of 
raw material given to 
them; and 

(d) the action taken or 
proposed to be taken 
by Government in 
this regard ? 

4 

(b) BYC.IY eft"ort is 
beina made to ex-
pedite the c:olloc:-
lion of the requillte 
information which 
wU1 be laid on the 
Table of the House 
u early .. possible. 

The details of im-
port Uc:encesgran-
ted to Mil. Warner 
Hindustan Ltd. 
and Mis. Hoec:hlt 
Phannac:eutic:als 
Ltd. are being 
c:oUected and will 
be plac:ed on the 
Table oftbe House. 

(a) to (d). The infor-
mation il being 
collected and will 
be placed on the 
Table of the House. 

5 

Request re-
ceiVed from 
DPA on 
25-6-74 for 
extension of 
time upto 
30th Sep-
tember, 1974-



9. SQ. No. 1006 
dated the 8th 
May, 1973-
Supplementary 
Qufttion by 
Shri K. S. 
Cbavcla. 

10. USQ. No. 9471 
dated the 8th 
May,I973 by 
Shri Khem-
chandbhai 
Chavda. 

~1I. USQ. No. 9472 
dated the 8th 
May, 1973 by 
Shri Bhaljibhai 
Ravjibhai Par-
mar. 

53 

3 

Permission letten issued 
to Drug manufacturing 
firma without specifying 
the caplCity. 

4 

On being uked by 
Shri K. S. Chavda. 
whether lome per-
million letten were 
illued from 19,2 to 
I96J to lome drug 
IDIII1Ifacturin firma 
to manufacture cer-
tain drap and phar-
maceuticals without 
specifying any capa-
d" thereon and 
without Iny legal 
backing from the 
Industries Develop-
ment and Regulation 
Act or any other law 
and whether the Mi-
Nstty would cancel 
or withdraw the 
permisaion letten 
and the names of 
these tlrms aDd the 
item. covered by 
each pennillion 
letter, the Minist1:l' 
promiaed to collect 
the information. 

(a) whether some of the 
drugs firms, which have 
been issued industrial 
licences, have no plant 
and machiner), of their 
own for the manufacture 
of items covered by the 
licences; 

Ca> to (c). The in-
formation is beiDa 
collected and will 
be pieced on the 
Table ofthe House. 

Request re-
ceived from 

(b) if 10, whether the 
items in question are 
manufactured in the 
plant and mac!Unery of 
othen by some arraDlte-
ment and if so, the names 
of these firms; Uld 

Cc) the action CODtcIlpla-
ted by Government in 
the matter. 

(a) the names of the (a) and (b). The in-
twenty IiYe firma/penom formation is being 
who were convicted for collec:tccl and will be 
contravention of the placed on the Table 
Drugs (p.e.) Order 1970; of the House. 
and 

Cb) whettler Government 
would live due publicity 
10 the fact of their c0n-
viction for the informa-
tion and pidance or 
consumers. 

D. P. A. on 
Io-7-7~ fOfr extenIlOIl 0 
time upto 311t 
Aquat, 1974· 
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2 3 4 

IZ. USQ. No. 9,lq Referrinlr to the reDlv 
dated the 8th given to USQ. No. 4880 
May,1973byShri dated 27-3-73anduking ; 
!Chem chllftd-
bhai Chavda. (a) the ca1)lcity as covered 

by each C.O.B. licence 
graIHd to drug firms 
wic1l foreign equity ex-
ceeding 26 percent; 1U1d 

13. USQ. No. 3265 
dated tbe 14th 
March, 1973 by 
Sbri B. S. 
Chowhan. 

J4. USQ. No. 3971 
dated the 211t 
March, 1973 by 
Shri S. M. 
Siddayya. 

(b) what lathe sales value 
of the·items covered by 
each C.O.B. licence. 

(b) The Wormation 
is beina collected 
and will be laid on 
the Table of'the 
House. 

(Department of Personnel) 

The number of freedom 
·filhters who are in the 
employment of Central 
Government. 

The requisite infor-
mation is being col-
lected and will be 
laid on the Table of 
the HOUle a8 soon 
a8 possible. 

(a) how many instances (a) to (c). The in-
have come to the notice ' formation il being 
of the Government where collected from the 
Scheduled Cate clftdj- Ministries/Depa r t-
dates. on adopting a re- mefttl and will be 
liaion other than Hlndu- laid 011 the Table of 
ilm and Sikhiam, did I\Ot the Hoase al loon as 
intimate the..... in poIlrible. 
religion to the appciimfaa 
administrative authori-
ties and continaed ClaIm-
ing/enjoying COIlCIIlions 
admissible to Scheduled 
Castes: 

(b) if '0. the names and 
the designation of the 
Scheda1cd Castes who 
had changed their faiths; 
and 

(c) the action taken in 
CKh ca8e and the dates 
&om which the action 
came into foree. 

Partly imple-
mented vid, 
ttatement laid 
on the Tabl~ 
on 26th July, 
1974· 
(Jnformation 

'e: MIs. Glaxo-
Laboratories 
Ltd. will be 
furnishe d 
separately) . 

(I) Partly im-
plemented 
flide Btate-
ment laid on 
15th Novem-
ber, 1973. 
(2) Request re-
ceived from 
DPA on 
5-8-74 for ex-
tenlion of 
time upto 
31St August, 
1974· 

Partly imple-
mented vid, 
statement 
laid on the 
Table on 26th 
July, 1974. 
(Information 
in respect of 
Mini.try Of 
Industrial 
Development 
and Miniitry 
of Defence 
to be furniah-
cd later on). 

-----~.------.-------------
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IS· SQ. No. 1030 
dated the 9th 
May, 19173-
SUl)plementary 
by Shri Madhu 
Limaye. 

16. USQ. No. 1044 
deted the a7th 
Pebruary, 1973 
by Sbri Onlwj 
LalBerwa. 

3 

(PIanninl) 

Special Plants for De-
~t of, Tribal 
Areal. 

4 s 

On a poW raite4 by Partly imple-· 
8hri Madhu Limaye, meated flid. 
the Minilter of ~lan· atatements 
nina ltated a. under :- laid on 22nd 
"T1iese matters fall Auaust, aut 
essentiall, within the DeCember, 
furildiction of the 1973 and 36th. 
States. With aU July, 1974. 
respect. I would 
aubmit that it would 
be improper for UII 
to commit without 
knowina all the flCts. 
The queation that 
the hcn. Member 
bas railed is to rea-
tore and maintain 
traditional rights of 
the tribals which 
they pOlleSI and 
which they OUIJht to 
amtinue to pos.en. 
I would assure the 
hon. Member that 
after we examine the 
position.in the liaht 
of the question that 
he has raised, we 
shall furnish aD the 
information that he 
seeks on the subject. 

(Miniltry of RailwaJl) 

(a) the amount of 10111 
suffered by Railways 
dlll'ina the last 3 yean 
due to striket and other 
agitations; 

(b) the number of IW1-
WI" employees tilled II 
a retalt thcnofi and) 

(c) the amount liven to 
them as usiacaDee by 
the Railway •. 

(a) to (c): The iD,-
formation i. beiDc 
eoUected and will be 
laid on the Table of 
the Sabha. 
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2 3 4 s 
(Department of Science & TechnoloaY) 

17. USQ. No. 8743 
"ated the :and 
Mar. 1973 by 
Shrl K. Mal-
lanna. 

(8) The amount of .. liatll-
nce liven to the Schedu-
led Calte and Scheduled 
Tirbe artillDl in various 
StateS for the development 

(a) to (e) : The informa-
don is beiD, collee-ted 
and wiD be laid on the 
Table or the House. 

118. USQ. No. 148fi 
dated the lit 
March, 1973 
by Shri C. 

. Chittibabu. 

of eottqe industries; 
(b) the number of bene-
ficiaries in each State; 

(c) the meuures taken 
to offer employment 
or form cooperatives 
for thOle who have 
completed training; 

(e) whether any evalua-
tion hal been made of 
the scheme; and if so, 
ita outcome; and 

(d) the steps propoeed 
to streamline and in-
tensify the schemes. 

(Miniltty of Steel and Mines) 

(a) the location and 
other features of elec-
tric fumaces reported 
to be under installation 
for the purpose of pro-
duciaa simpler grades 
or special Bteels; 

(b) whether they have 
started production of 
simpler aradea of spe-
cial steels; and 

(el if 80, the require-
ment of simpler grades 
of special steels and 
the total production 
of these special steels. 

(a) to (c): The in-
formation will be 
collected and placed 
on the Table of 
the House . 

USQ. No. ISU Reterrina to the reply 
dated the 1st given to USQ. No. 3477 
March, '97.3 by dated 7th December, 
Shri Bhogendra Ip72 aDd .king : 
}ha. (a) whether information 

... 

rerareWnr number of mines 
and enr!neeingunita owned 
by foreianers, their capital 
and annual profits has 
since been collected j. 

(b) if 80. the broad out-
lines thereof; and 

ReQues~ 
received 
from DPA 
all 14-1-74 
for extension 
of time upto 
28th Febru-
ary, 1974· 
No further 
extension 
sought for. 



J 

20. USQ. No. 3487 
dated the 15th 
March,I973 
byShn S. N. 
Misra. 

. 21. U50. No. 6106 
dated the 5th 
April, 1973 by 
8hri G.C. 
Dixit. 

22. U5Q. No. 696 
dated the 12th 
Apri1.. 1973 by 
Shri Shankar 
Dayal Singh. 

57 

3 

(c) the total annual 
carin", and expendi-
ture of fore:llll ex-
C:hIIDse through foreign-
owned concerns durlng 
the last Three years. 

Whether he would lay 
on the Table of the 
House the details of 3 
years production of 
each of the coal mines 
taken over and the 
investments made over 
the ~lmines in the 
lilt 3 years in each of 
the mines. 

Ca) the names of the 
under-developed areas 
in Madhya Pradesh 
State Ill! also the names 
of mines in these arees 
and the licenced ca-
padty thereof and the 
dateS on which licences 
were granted to each of 

them under the Indus-
tries (Development of 
ReJUladona) Ad; 

(b) the production 
during the last three 
years; 

(c) the date on which 
permission was granted 
last time to each of those 
mines ror fUJJ expan-
sion; and 

(d) whether production 
hal declined and if so, 
the extent to which pro-
duction has declined in 
each mine: indicadng 
the reasons if IIny, 
therefor. 

(a) the number of col-
lieries in which there 
have 80 far been ex-
plosion and ac:ddents 
after the nationalisa----_._ ..... _-----

4 

(c) The information 
is being collected 

and will be laid on 
the Table of the 
House. 

3 

The informadon is 
being collected 
and would be laid 
on the Table of 

the House. 

Request 
received 

Ca) to Cd). The requi-
site jnfbrmation is 
being collected and 
will be laid on the 
Table of the House. 

(a) and (b). The 
information f. 
being coJlected and 
will be laid on the 
Table of the House. 

from DPA 
on 28-6-74 
for exten-
sion of time 
upto 14th 

A1JIIlst, 1974· 
No further 
extension 
sought for. 

Request 
received 
fromDPA 
on 19-8-74 
for men-._-_._--_._---
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~3. USQ. No. 9280 
dated the 7th 
May. 1973 by 
SUftlhri R. V. 
Bade and 
HukamCband 
Kachwai. 
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3 

tion of coal mines and 
the number of person. 
kiJIed and injured 
therein; and 

(b) the main causes of 
these accidents and the 
special steps taken 
by the Government 
to chec:k them ? 

(Ministry of Worts & Honaing) 

4 

(a) whether any scheme (a) to (c): The 8ub-
has been received froM jea matter con-
Madhya Pradesh Go- cerDS the Ministry 
vernment regarding of Home Affairs. 
development of drint- That Mlnlstry Is 
ing water in Tribal co\lectias . the in-
areas of Jha:bua. Dhar. fonudoD for 
Surguja. Mandia ad layiq it on the 
Baater Di,tric:tl or Table of tile Hou se. 
Madhya Pradeah; 

(b) if so, whether the 
scheme has been sanc-
tionedjand 

(c) if not, sanctioned II 
~. when wiD it be 
sanctioned. 

s 

sion of time 
upto 30th 
September. 
J974· 



ANNEXURE-Ill 

(vide para 9 of Minutes dated 30-8-1974) 

.Statement by the Minister of Commerce laid 011. the Table of Lok 
Sabha on 26-8-74 giving reasOns for delay in the implementation 
of the Assurance give'rt in reply to USQ. No. 899 dated 27-7-73 
re: grant of import entitlement to shareholders of Maruti Ltd. 

I consider it relevant to indicate in the first instance the type of 
information which Hon'ble Member, Shri Madhu Limaye, had asked 
for in Unstarred Question No. 899 dated 27th July, 1973. He wanted 
to know the particulars of import entitlements received by all the 
major shareholders who have invested Rs. 10,0001- or more in Mis. 
Maruti Ltd., and their Directors where the shareholders are cor-
porate bodies, from the date they became shareholders. He also 
wanted to know which of these entitlements were made. inter-
changeable, and the reasons for making them interchangeable and 
for endorsement of import Items thereon. 

2. According to the information collected from the Department 
of Company Affairs, there were more than 100 shareholders, includ-
ing a number of corporate bodies, having shares of as. 10,0001- or 
more in Mis. Maruti Ltd. as on 18-5-1973. Taking into account the 
total humber of such shareholders and the Directors of corporate 
bodies holding shares in the 'Said Company, the licensing authorities 
are required to collect information in respect of licences ·issued to 
more than 300 parties for more than one licensing period. This type 
of information is not readily available in the licensing oftlces and 
has to be collected from the individual files. 

3. Import entitlements have been made interchangeable by way 
of transfer or nomination under the import policy for Registered 
Exporters. In the course of a year, the licensing authorities receive 
about 25,000 applications for import entitlements under this policy. 
To collect the required information, the licensing authorities will 
have to see each of these licensing files not only for one year but, 
in some cases, for two or three years. Since the information has also 
to be collected in respect of the import entitlements transferred, and 
the items endorsed, each licensing file has to be studied in order to 
collect the information therefrom, as the filec; may not have been 
necessarily opened in the names of these shareholders or Directors. 
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The whole exercise involves going through a very large number of· 
files, running into thousands. 

4. On 28th January, 19'74, the Chief Controller of Imports & Ex-. 
ports explained the position to the Department of Parliamentary 
Mairs, indicating that the collection of information will take a con-
siderable time. It was also suggested to that Department that the 
names of shareholders and Directors in corporate bodies having 
shares in Mis. Maruti Limited could be furnished in implementation 
of the Assurance, and that the particulars of licences issued to these 
parties could be seen from the weekly bulletin'S, which are published 
by the Chief Controller of Imports & Exports and which contain the 
particulars of all the imports licences issued. The Department of 
Parliamentary Affairs, however, advised that the requisite inforlp.a-
tion required by the H<ln'ble Member may be collected and fur-
nished. That Department also suggested that request for extension 
of 'Suitable time likely to be taken in implementing the Assurance' 
may be made. Accordingly, the Chief Controller of Imports & Ex-
ports requested for extension of time upto 30th September, 1974. 
At his request, the Department of Parliamentary Affairs requested 
the Lok Sabha Secretariat on 24th May, 1974 to apprise the Com-
mittee on Government Assurances of the position and move them. 
to grant the extension of time upto 30th September, 1974. 

5. Inspite of our best efforts, therefore, to make available the. 
required information as early as pOSSible, it is bound to take time, 
having regard to the magnitude of work involved. This information. 
is being compiled by a number of licensing authorities, and it is 
necessary for the Chief Controller of Imports & Exports to scrutinise-
the information carefully and have it consolidated. I can assure' 
this House that vigorous efforts are being made to supply the informa-
tion that has been asked for, and it is far from our intentions to· 
cause any undue delay in the implementation of the Assurance. 



ANNEXURE-IV 

(tnde para 10. of MinuteJ dated 30...8-74) 

Statement giv'ing reasons fM non-implemen.tGtiOn. of the ABBurcftCe 
gWen by the M iniBter oj State in the Department of Personnel 
& Administrative RefOrms in reply to USQ No. 1431 dated the 
1-8-73 re: inqu.iries against shareholders of the Mcm-u.ti. Ltd. 1011 
economic ofence8. 

The Unstarred Question No. 1431 which was answered on 1st 
. August, 1973, Bought infonnation about shareholders who had in-
vested Rs. 10.,0.00/- or more in Maruti Ltd. and their Directors against 
Whom inquiries by the C.B.I., Revenue Intelligence and Enforcement 
Directorate were pending on account of their alleged tax evasion, 
black-marketing, violation of Foreign Exchange Regulations and 
other illegalities. The Question sought also ·other details about the 
said inquiries like reasons for delay in the inquiries, etc. In reply 
to the Question an assurance was given that the information was 
being collected and would be laid on the Table of the House, as soca 
as possible. 

~. Subsequently, Shri Madhu Lim~e, tabled another Unstarred 
Question No. 1~73 which was answered on the 21st November, 1973. 
In reply to this Question reasons as to why there was delay in col-
lection of information pertaining to the earlier Question were ex-
plained. The reply was as follows:-

"The number of persons, indiViduals and corporate bodies, 
who oWn shares of a value of Rs. 10.,000. or more in MIs. 
Maruti Ltd., is not small; and these persons are fron1 
different parts of the country. The information in regard 
to the inquiries if any, against any of these persons has 
to be collected by the three Investigating Agencies refer-
red to in the Question, from the records of their field 
formations having jurisdiction over the areas where such 
persons reside or have their registered offices. Besides, 
where such shareholders are corporate bodies, the names 
of their directors and their addresses, had first to be 
ascertained and the position in respect of them has to be 
checked in the aforesaid manner with reference to the 
records of the concerned field formations of the three In-



vestigating Agencies. The work involved is, therefore, 
voluminuous and will require time to complete. 

As stated in reply to Un'Starred Question No. 1431 the informa-
tion is being collected and will be laid on the Table of 
the House, as soon as possible." 

3. Since it appeared that it would not be possible to fulfil the 
assurance within the prescribed time, the Committee on Government 
Assurances was requested on 28-3-74, through the Department of 
Parliamentary Mail's to allow extension of time upto the end of 
May, 1974. With a view to ensure the correctness and accuracy of 
the information to be furnished to Parliament, it became necessary 
to obtain some clarification in respect -of the information received. 
This needed time and therefore the Committee has once again been 
approached, on 27-7-1974, to allow further time to fulfil the assur-
ance by 30th September, 1974. 

4. The collection of the required information is now more or less 
completed, and we hope to be able to fulfil the assurance well before 
30-9-1974. 



APPENDIX i 
(Vidl para 25 of Report) 

STATBMBNT SHOWING THB POSITION OP ASSUltANCIIS AS ON 27TH JULY, 191. 

(i) A'.,.. .. cll ",.,.,.;,., to till Fourth Lolc Scr6. 

No. of No. of No. of 
Pending alluran- allann-
assuran- ces im- ces out-

Session cea eer- plemen- ltand1!ll 
tain nl tedl 
to Fourth dropped 

Lqk Sabbs" upto 
selected 26-7-74 
by the (lalt date 
Com- of layini 
mittee ofimple-
~th Lot mentation 
abha~ atate-

for belnl menta) 
I pursued 

as on I further 
25-4-1974 

"-.--.-.--------~-~.--:::~..:..-=----~--

Fourth Session, 1968 

Fifth Session, 1968 

8mh Sel.ion, 1968 

Seventh Session, 1969 

Eighth Se.sion, 1969 

Ninth "Senion, 1969 

Tenth Session, 1970 

IDeventh Scallon, 1970 

Twelfth Se.lion, 1970 

TOTAL 

2 

2 

9 2 

6 3 
6 3 

15 8 

6 1 

18 4 ---------65 23 

1"-

2·" 

7·"· 

3% 

3t 

7l 
sac 
14' 
.p 

"-573 r.ending assurances were originally selcted by the Fint Committee (1971-72 
of Fifth Lot Sabha for being pursued further. 

"Ministry of Industrial Development. 
"oJ Ministries of Home Affairs anQ Irdustrial Development. 

"""Ministries of Finance, Health, Home, Industrial Development and Law and Justice. 
% Ministries of Finance, Law and Department of Social Welfare. 
';MinfatrieB of Health, Information & Brolll".caiting and Industrial Development. 
i;Ministries of Commerce, Finance and Industrial Development. 
&Ministriea of Commerce. Home and Department of Social Welfare. 
'Ministries of Finance, Agriculture. Home. Law. Industrial DeveioPlQeDt and De-
partment of Social Welfare. 



(ii) .liuuranclS pmaining to thl Fifth Loll Sabha 

No. of No. of No. of 
SeuiOll assUJ'an- assuran- assuran-

ces ees cel 
callen out i.;-ple- out-

mente(\/ stanc'ing. 
~.roppe<\ 

Firat !eidem, 1971 • 42 40 2 

Second Seaeion, 101. 1007 990 17 
Third Seaaion, 1971 347 335 12 

Fourth Sellion, 1972 831 794 37 
Fifth SesBion, 1;972 351 333 18 

Sixth Session, 1972 398 377 2I 

Seventh Sel.iOll, 1973 847 759 88 

Biahth SestioD. 1973 426 356 70 
Ninth Seaaion, 1973 490 356 134 
Tenth Selsion, 1-974 863 367 496 

TOTAL 560:z 4707 895· 

-Por Miniltr1-wile details, please scc next Pase. 
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